
IN THE CENTRAL ?DMINTRATIVE TRIBUNAL : HYDLRABAD BENCH 

AT HYDERABAD 

0 .A.No. 44 5/90 

Be tse m; 

NC .Purushothamacharj 

AND 

1.Unjon of India 
represented by Secretary 
Ministry of Railways 
New Delhi. 

2. F.A. & C.A.0., S.C.Railway 
Railnhlayam, 
Sec wide ranad. 

Date of Order:27,10.93 

0• .Applicant 

Re4ondents 

Counsel fox the Applicant Mr.B.TJdaya Bhaskar 

Counsel for the Respondents : - Mr.N.R.Devaraj, 	SC for Rlys 

CORA?1: 

THE 1-ION'BLE MR.A.B.GORTHI : MEMBER (ADI4N.) 

THE F-ION'BLE bR .T.CHANDRASEKHARA KEDDY : MEMBER (JIJDL.,) 

-- 	 -S 



-2- 

jorders passed by HON'BLE SiI A.B. GORTHI 	MEMBER (ADMN.) X 

On the past severs1 OccassiOnS none appeared for 

the applicant accordingly by our order dated  20.1C.1993, 

we have ordered t 	this cese1for dismissal. Even today 

none is present for the applicant. 

Heared N.R.Devaraj Counsel for the respondents. 

cordingly the application is dismissed for 

dfaU1tJj9.j9. tS. 

-' C 	Tek 	
'• , (T. CHMrnRASEKiAR REDDY) ( 	 (A,B. GO*HI) 

/ 	 MENBER (Judl.) 	 MEMBER (Pdrnn 

I 

ted on 27th October 1993 
Dictation in Open Court. 

sp r 	 ckegistrarcjt.' 
Copy to :- 

1. Secretary, Ministry of Railways, Union of India, New 
2 	r.A.'& C.R.C., S.C.Railway, RailNilayam, Secunderabad, 
3j One copy to Sri. B.tidaya Shaskar, advocate, 22-1-16, 

Daruishipa, Hyd-24. 
4. One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Ryd. 
51One copy to Library, CAT, Hyd, 
5ff One 3pare copy. 

r- r 


